
O.A.'No. 280 of 2011 

.Snkant Deburi. 	 -Appilemt 

r 	 Vsu' 

'union 01""llub"I& On ............... Respondents 

Order dated: 18.05.2011 

C C)R AM: 

H on'ble Shri C R.-N-1 011-aimtra, Member (Admn.') 

Hon.-We Slui A. K., Patnaik, llvlember(Judl.' 

B. Panda, Ld. Counsel for the 

applicant mid Mr. S.Patra, Ld. Addl. Standing Counsel 

appearing for the, Respondents, on whom a copy of this 0. A. 

has,*,eady been served. 

2., 	The applicant, who has been~ woiking ass, 0- rass- 

cutter under the Aviation 'Research Clantre, Charbatia, 113incc 

1997, has filed this 0. A. for reguliu-ization of his semice. It 

is the case of the applicant that his representation as at 

Annexvre-A~'193. dated 11.01.2010 is still pen-ding, with the 

Respondent No.1 

DUT1119 the course of hearmi g, Ld. Counsel for 

the applicatit submitted. that the applicant is still working. 

Since, the representation of the a~pphcant is still 

pending with the Respondents, without gomgmito the men"t 

of the case mid as agreed to by the Ld. Co-unsel for the 

parties, we. diiect the Respondents, to c~ojislder the. penduiig 

L 



representation ass at Annexure-Al2 of the applicant wifluin 30 

days from the date of receipt of copy of thiSorder and pass a 

reasoned order. As the apphc<-mt has been working for such a 

long time, the Respondents should consider the 

representatiOn 	for 	regularization 	agamst 

permanent/sanct.ioned post keepu"ig 'in mind the semice 

rendered by the apphcant "in the organization and )us 

eh.gibility etc. 

With the above observation and direction, the 

O.A. stands disposed of at the stage of admission itself. 

Send copy of the O.A-, -along with copy of tks 

order, to Respondents for comphance. 

E~MDER (Judl.) 

RK 


